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CEMTRAL ADMINISTRATIVE TRIBUN&L:PRINCIP&L BENCH
A Mo 1578 of 200
New Delhi. this 16th day of April 2001

HMOMBLE SHRI M. P SINGH, MEMBERT A

1. The Director Geﬁeral
Council of SC i@
Tndustrial Resed
Frafi Marg
Mew Dalhi

)_l

2. The Director
Indian Institute of Retroleum
Po0. Monkhamou®
Dehradun
S wspondents

o T A W Tl R o < i
LB pdvocate:

The applicant has filed this OA under
seotion 17 of the Administrative Tribunals
act,1785  and sought direction to  guash the

impugned orders dated 20.7.1377 and 8.10.1227. He

was  also sought direction to the respondents 1o
pay  him capitalised value of extra ordinary
pension anounting to Rs . 57,713/ as pai

reconmnendations of the committes set up to decide

Cindian  Institute of petroleum (I1IP, for short) .,

Dehradun wide his D.O. letter dated 20/24-%-1997

with interest at the rate of 18% p.a. tharson.
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Z. The brief facts of the case, &5 stated by
trhe applicant, are that on 55 5.1787  when the
ical

applicant wWas nolding  the post of Teohn:

Grade-¥I  in IIP. Dehradun, met with an acs

Hospital from ~7.8.1387 to 30.9.1%87. tHa  had
consulted Senilor Madical OfFficer of J.N. HMedical

T he traatmant

Dp.i%almul sgist while he was on earned leave

-~

whars

of

grafting of retina. He, therefore, applisd  for
Madical  AYvEnce of Re.d40,000/~ for undergoing

Karotoply Operation wvide nis application dated
11.16.128% as this operation was Layond Nhis
MmeEans . The C.M.0. vide his letter dated
~a 4.19%0 informed respondent no.2 to direct the
upﬁliﬁfﬁt Lo apoedl Laetora N1m G anminatiun of
Hias  iright  sye. T C.M.0.,  Doon Hospital,
D nrauun moncurred  with the report of  the Lye
surgeon  of  Doon Hospltal who apined that the
applicant had developed "Corneal Opacity in RE"
which is of a permanent mature. He was inf mad
that unless Rerotoply Operation was done, he
would  continue  to  have vision problem of his

o R N co 8 T I A ol U W N e P Y TR 25y hon wen
TLOnT ESRLSN Theraattear rasoondent no.sd aphba
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Coenmittes  under the ohal

T the applicant. The ommitteas did not
Amtarming Gl e o om s g g g b e aedminsible
SEETETI L Fha amount of ComoEnsation AGMLIBRL &

o the applicant. negspondent  no.2  vide his

e gm e PR S v -5 T % A S SV Wk Gt SRR PN | o . e - SEVR
fei dated 27 1.1%%6 constituted a  standing

[PV S, e g L e e T dede e e . T H
DENSTON . The said committes recommandasq ide its
[P -3 oo g0 ] 1 4 [t - f) [rdhr Ay 2 S 4

ranoitt dated 14.1.1%3%7.,8 snent of G N N

----- o b P T VP P R A R T by v gn en L2 PRGN -~ o 2
accidaent GooUrTed during Tng Sourse 00 QlBCNATrge

(%3

of dutie v the applicant which causaed permanent

demage to  the right eve. in pite of the

ey wonrher 3 o nen Pragv o o ot s son ood ~ [y PR e e b boe gre oo fou one o e o Lo b
sotion in ragard o Ing paymnmant nas oeEn taken by

rhe respondents.  Agarieved by this, he has filed

in their reply  have

gk
statad that it is true that the spplicant was
handling  the air bottle to open the valve which

N B . an g g3 1 P R e et oo b
Gushed LUt Wit . Dirassure and struck

Face causing an eye injury. But 1t

i denied that the applicant went to hospital

just  after the accident  that  took place on

5 o 1 -7
2HOBL1LF8BT .

The applicant had dirsctly taken his

treatment inm  J.M.Medical College oapital,
Aligarh without consulting R.M.0. IIR
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i 3 " e P Ha R NPTV, S e 44 - S
~ant suffered e man @n’t RE Corneal Opacity

e  Directoln General, CSIR {BNTERU TS A.34),
stated rhat ha Nas examined the GAGE rhoroughly

ana  he i Fully monvinced that the applicant is

£ e mediviary o8 3 VR QPP P .

f o @ T é i gdinairy DEnS1on whichn  wWds
' - oy rhee gty -~ o Lo o oy ol T v s e -

caloulate L b pe arounda g . 50,000/ ar $0. H

duties 1f ne
amploves of wig Institution who is suffering from
mental o agony dus to inordinats delay in settling
rhe matter. T is an aamitted fact that the

s injury in nieg rignt

has conouired with the
tha Lye Surgeon, DOoON Hospital,

Cehiadun BT Aate! apined that et applicant had

v loped Cornsal opacity in RE" whicn 1S of

RN PRy Lo o P N oed s e 3w 20 A o e T 3 o~
W EE CHOTTE o L Wil L3O continug Lo nave V1S 100
JUNRURIPUE Py Ry 2o A% 3 o JURE- QPR P TR L I g ey el 3 P S e g0, £
oo el his Tignw &y SiNce the committes as
PR i BT PR Sl ) Los b o dag soe R R RCOE s et ol -~ (O oy o2
ONS i buted 1YY e DLTEC (Ae]! I1F Nas i wpul’ﬂl’ﬂmﬁﬂd@d

rhe paymhent of conpensation and the C.M.G. has
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